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BEFORE THE NATIONAL GREEN TRIBUNAL (SOUTH ZONE) AT.

CH EN NAI

- AP_PEAL-_NO. 2.9/2020 B

S.K. ;V‘ijay Kumar. ‘{ A.S’pnc_#;n%“
SEIAA Karnataka & Others . . Respondents

- REPORT FILED BY RESPONDENT NO 1 (SEIAA KARNATAKA) AS PER THE

»-"ORDER DATED 01/ 02/ 2023

| _,The Respondent No. 1 b"egs to suﬁbmit_a_s foll"o_ws: -

Lot s respecthIIy _s'ﬁbmitted that the 2nd Respondent
| . M/s Resonance. Laboratories Private: Limited had initially
submltted apphcatlon to MoEF & CC on 20/07/2017 seeking EC

' for change in product mix in the emstmg manufacturmg facility

- under wolatlon category as per the Notlflcatlon bearlng No. S5.0.

804 (E) dated 14/03/2017

-2 1t is respectfuﬂy submitted that the_\?;”d'_-' Respondent submitted -~
: appiication' to SEIAA on 11/04/2018 seeking EC for change in . |

product mix in the exnstmg manufacturmg facility under wolatlon

'category as: per the Notrflcatlon bearfng No. S 0. 1030 (E) dated
08/03/2018 a | |
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3. It is res‘bectfully 'submif-ted that.‘:?'-th-"e appIiCatioh ef 2nd Respondeht
was consndered by SEAC durlng its meetmg held on 19/05/2018 _

A g

and dec:ded to recommend to SEIAA for |ssue of ToR for
conducting EIA study and submrssmn of EIA report Accordlng!y,
SEIAA issued ToR on ,15/06/2018 for conductlng EfA" studies in =
accordence with. EiIA Notification. The ToR consisted of a)
Standafd T_ernﬁs of Reference b) Specific Terms of Reference and
c:)__Add'i-t-idnal_ Terms of Reference. In Additional Terms of
Re_fer_ence“, t'_he folldwing tefms were also included.
8) A’ssessrﬁent' of ecological damage with respect to air; water, land and other
- environmental attributes. The collection and analysis af data shall be dane by an
--'engir'unmenlfal labaratory duly mjtified' iider the Environment (Protection) act
{986, or any enviruﬁmehtal Iabuca‘tury accredited by NABL, or a lahoratory of a

Enum:ll of Smentlfu: and Industrlal Research (CSIR) mstltutlun working in the field
ufenwrunment -
8) Preparation of FMP comprising remediation plan and natural and community
FESOUTCE augrﬁentﬁiun plan nurrespnndiﬁ-g to the ecological damage assessed and
economic benefits derived due to such violation.

: 7|[l) The remediation plan and thE natural and ‘community resource augmentation

* plan to be pr‘epared as an mdependent chapter in thE EIA report by the accredited :

‘ cunsultants

4. Itis respectfully submitted that the Respondent No. 2 got the EIA

study conducted and submltted the flnaf EIA report to SEIAA on |




28/04/2020 after holdmg pubhc consultatlon on 28/01/2020 m_é
accordance with EIA Notlf!catlon 2006. As per SI. No. 10 of
Additional ToR, the Respondent No 2 has made “Assessment of

. Ecological. Damage wrth Respect to Air, Water Land and other

- Environmental Attrlbutes and EMP comprlslng Remediation Plan

?and Natural and Commumty Resource Augmentatlon Vis-a-vis
‘ Ecofogrcal Damage Assessed and Economic Benefits Derlved”

| an mdependent chapter in the EIA report. Copy of Chapter 13 of
- EIA Report flled by- Respondent No. 2 With SEIAA is furnlshed
herewrth and marked as DOCUMENT No. 1.

It is respectfully submitted that SEAC appraised the proposal
during its meeting held on 07/05/2020 duly cons:derlng all the
facts and clrcumstances and recommended to SEIAA for issue of

\EC to the project. During the appraisal at SEAC, the committee

o reviewed the proposal- and asked the proponent to include and

come up with the profit and expenditure statement and to
calculate remediation plan, During the appraisal, it was observed

~ that the project in guestion had necessar\;'approval from KSPCB

- for its manufacturmg activity and the pro;ect ‘was shown under

__ ‘loss during the violation period and hence the approach of. carbon
credat as per Kyoto Protocol was considered appropriate and

recommended the proposal for issuing of EC. The SEIAA




con5|dered the recommendatlon made by SEAC durlng its meetmg

heid on 29/05/2020 and deaded to grant EC. Accordingly, EC was

issued to Respondent No. 2 \nde ietter dated 24/08/2020

. It is respectfully submitted that the Kyoto Protocol for assessmg._; .

tf b

carbon foot print durlng violation period was adopted during

appralsel not only for Respondent No. 2 but in other projects afso.

under similar facts and circumstances including M/s Chandra Life
) Sciences Prlvate Limited, M/s Vam Orgamcs Private Limited and

M/s Chorus Labs Private Limited.

. It is respectfully submitted that Sub-paragraph 6 of Paragraph 13
of the Notification bearing No. S.0. 804 (E) dated 14/03/2017
lssued by MoEF & CC was amended vide Notification bearlng No.
S. 0.1030 {E) dated 08/03/2018 which reads as under

“(B) - The Expert Appraisal Committee or State or Union territory level Expert
Appraisal Committee, as the case may be, shall stipulate the implementation of
Environmental Management Plan, comprising remediation plan and natural and
_community resource augmentation plan corresponding to the ecological damage
assessed and- economic heneﬂt derlved due ton violation as a condition of
environmental clearance”

It is further submitted that the above sub paragraph only provides
~ for or guarantees the implementation of En,virenme_ntel

'Man'_agem.ent Plan, comprising remediation plan and natural and

"'COnﬁ'munify_ resource augmentation plan corresponding to the
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ecological damage ass'essed'and econ’omic benefit derived due to
V|olat|on but does not prescrlbe any specnﬁc methodology for
assessmg or |mposmg penalty for damage to- the enwronment

durmg wolat;on perlod wh|Ie appra:smg wolatlon cases.

. It is respectfully sub_'rhitted that in this ‘regard, ’és':"“""oer“ the

‘dtrectlons of the National Green Trlbunal (PB) in OA 593/2017

(WP (CIVlL) No. 375/2012), CPCB has formulated a committee to
~ look |nto the issue. Accord!ngly, the committee has formulated a
lmethodology for assessmg environmental compensation and
action plan to utilize the fund in its report dated 15/07/2019.
Chapter 1 of the said report deals v‘vith. Environment
Compensation to be levied on Induetﬁrmlel Llhits. Cases considered
‘. fo'r levying Environmental Compensation are as follows:

a) Discharges in violation of consent conditions, mainly prescribed
standards/consent limits. ' '

b) Not complying with the directions issued, such as direction for closure due to
non-installation of OCEMS, non-adherence to the action plans submitted etc.

c) Intentional avoidance of data submission or data manipulation by tampering
the Online Continuous Emission / Effluent Monitoring Systems.

d) Accidental discharges lasting for shart durations resulting into damage to the
Environment. ‘

B) Intentional discharges to the environment - land, water and air resulting into

acute injury or damage to the environment.
f)  Injection of treated/partially treated/untreated effluents to ground water'

'After{-' COns_i_dering various factors including the policy

'imple'me_ntation issues, the committee has come up with the
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following formula for' !evyihg the Environri;'tental Compensation
“which is EC = PI x N X R X S X LF. Copy of the CPCB Committee
report dated 15/07/2019 is furmshed hereW|th and marked as
DOCUMENT No. 2_.. ,

- . PR R
. It is respectfully slibmitted that durinéc. thg aphré.iéél, it was
obsenfed by SEAC that the project in qheétion had obtained EC for
the project vide letter bearing No. DEE 117 EPC 91 dated.
:"20/08/1992 and also necessary approval from KSPCB .for ,
manufacturing of Active Pharmaceu_tical Ing_redients (AP1). The
project was shown under IOss. during the violation period. For‘-
change in product mix in the year 2012, the Respondent No. 2 has.
obtamed CFO from KSPCB. Since the activities of Respondent No
' 2 during violation period did not cause any enwron_menta‘l
damagé as pér EIA re‘port and no economic benefit was derived by
Respo‘ndent' No. 2 due to violation and since the change in
product mix without maodified E_C were not covered under the_'
cases considered for Iévying.er_\vironmentél compensation by the .
CPCB commitiee, the methbd of-adopting Kyoto Protocol for
éssessing environmental damage ‘d_ue to carbon footprint- Wés
considered appropriate by SEAC after due deliberations_ih/stead of

applying CPCB formula.
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110.1t is respectfully submitted that in the backdrop iof'a_bsence of ariy_

S N S

_specific method for assessing. environment damage and I_evy'i'ngj

penalty'aga'inst violators during violation périod while appraising

PR

“such cases, in order to end the ambiguity, the MOoEF &ACC‘ has
_issued an Office Mem‘b_fandum dated O7/¢O7/2?,021’5\"provi'ding SR

Standard Operating Procedure (SoP) as directed by NGT in various

R

e

 cases for levying pénalty against violators during violation period

~ which is now being followed. Copy of O.M. dated 07/07/2021 is
" furnished herewith and marked as DOCUMENT No. 3.

11.1t is respectfully submitted that relevant provisions for imposing

penalty in violation cases during violation period for expansion

~ Projects is given at:

Para 12(b)(i) - Where nperation/production with expanded capacity have
commenced: 1% of the project cost (attributable to. the expansion activity)
incurred uptn the date of filing of application along with EIA/EMP report PLUS
0.23% of the total turnover (attributable to the expanded activity/capacity)
involved during the violation period.

Para 12(2) - The percertage rates, as above, shall be halved if the praject

propanent suo-moto reports such violations without such violations coming to the
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- knawledge of the Government either on inquiry or complaint,
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12.1t is respectfully submitted that at the time of appraisal of the |

L

project in question by SEAC, it was opined that since the project ffé

| propoheht has obtained CFO from KSPCB for change in product ’%
“mix a_:nd other necessary approvals and that there was no damage | i
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to the environment du_rin'g\ vio'lgti'on'period as’; per EIA reportand

'that'thé project was rﬁnhing' urjder Io.ss,'.‘ifwould be appropriaﬁte |

to assess damage to enVi,r.o_nment_ by aabptihg Kyo'to Protocol.

After deliberationsl_-.. it was a_lllso. decided that it would not be -

appropriaté to apply. _CPC_BgMdeIines for;jgvyi?g e_/r}v,_'i!;qnmentalﬁ_
i compensation in th'e_.in:‘;tant casé as it w_as_‘not covered under the

'cases considered for levying en\}ironmenta:I compensation by the.

CPCB'Comfnittee.
13.However, with MoEF & CC, OM dated 07.07.2021 which is

“binding, the process has been now initiated by SEIAA and the

Hon’ble NGT will be informed of the same. = -

Date: 19.04.2023 B . l\{lember Secretary
Place Bangalore | SEIAA, Karnataka
' - . MEMBER SECRETARY

- SEIAA, KARNATAKA.

.L..@E“;?? o :“;.“i’{_ ;’:7-‘ -"4

SR

i
an

SR




9~ (}C’CA«W\%\J ANo~ I
Resonance Laboratories Pvt. Ltd. . ‘ : // '

SR

T

S

 CHAPTER 13

~_ASSESSMENT OF ECOLOGICAL DAMAGE WITH RESPECT
TO AIR, WATER, LAND AND OTHER ENVIRONMENTAL'
- ATTRIBUTES.

EMP COMPRISING REMEDIATION PLAN & NATURAL &
- COMMUNITY RESOURCE AUGMENTATIONPLAN VIS-A-

-VIS. ECOLOGICAL DAMAGE ASSESSED & ECONOMIC
N ‘-BENEFITS DERIVED N

 Environment Impact Assessment Report
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Resonance Laboratories Pvt. Ltd.

Chapter 13

e e

Assessment of Ecologlcal Damage with Respect to Air, Water,
Land and Other Environmental Attributes. Emp Comprlsmg
'Remediation Plan & Natural & Community Resource
Augmentation Plan Vis-A-Vis Ecologlcal Damage Assessed &
Economic Benefits Derived |

e I L

13.1 Introduction o . Ao
M/s. Resonance Laboratories Pvt. Ltd. is located at Plot No.'8C and 9A; KIADB Industrial
Area, Bashettihalli, Doddaballapur-561203 Taluk, Bengalur_u Rural District, Karnataka.

The Company is hanufacturing bulk drugs, APIs and intermediates which has been classified
as a red category industry as described in schedule 5(f) - Synthetic Organic Chemicals - bulk
drugs-and intermediatesof the EIA notification $.0.1533(E).dated 14-09-2006.

e

13.1. A. Historical and Current Activities at the Site

The industry obtained Consent for Establishment (CFE) and Consent for Operation (CFQ) for

5 products with a capacity of 37.64 TPA from Karnataka State Pollution Control Board

(KSPCB) on 08.05.1992 & 04.04.1994 respectively i.e., prior to EIA Notification 1994.

Company changed its product mix and added new products.in the year 2012 to manufacture

9 products at a reduced capacity 10.29 TPA and in 2015 to manufacture 19 products at a

capacity of 10.86 TPA with valid consents from the KSPCB. These changes in product mix

.+ are done without Prior Environmental Clearance (EC). Therefore, the KSPCB has directed

Py the'lhduétry to obtain Environmental Ctearance for the change in product mix and restricted

" the consent only for the five old products which. were being manufactured prior to 2012,
The present CFO from KSPCB is valid up to 30.06.2021.

The proposed activity falls under the schedule 5 (f) Syntheﬁc Organic Chemicals and
Category ‘B’ as per the EIA Notification 2006 and project is considered under violation -
_ category as per Notification by MoEF& CC vide 5.0. 804(E) dated 14" March 2017.

13 2 Preamble to Assessment of Ecological Damage if any, EMP Comprising Remediation
Plan & Natural & Community Resource Augmentation plan & Economic Benefits due-to
Violation '

SEIAA, vide 1_\,étter ne.-Nc_)_. SEIAA 15 IND (VIOL) 2018 dated 15-6-2018 recommended Terms of
Re_ferehce-_fér EIA study and preparation of EIA report which is line with the Number 5.0.
804(E) dated 14" March 2017.

Environment impact Assessment Report _ 187
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In the ToR for EIA & preparation of EMP the following points are included.

* Assessment of ecological damage with respect to air, water, land and other
environmental attributes. -

. Preparatlon of EMP compnslng remedratlon plan & natural & community resource
augmentation plan correspondmg to the ecologrcal damage assessed & economlc
benefits derived due to violation.: ‘ . :

» The remediation plan & natural & community resource augmentation plan to be
prepared as an 1ndependent chapter in ElA report.

« To conduct Publlc Hearmg

M/s. Resonance Laboratories Pvt. Ltd. has established pollution control é”yé‘t‘é’h for control -
of water pollution, air pollution and hazardous waste management system to meet the
conditions stiputated in consents issued by KSPCB. There are sufﬁcrent checks and controls

" to ensure that the recipient environment is well protected.

Monitoring and analysis of environmental attributes viz. air, water, soil has been carried out
by NABL accredited Vsix Analytical Labs Pvt. Ltd., Bengaluru.

13.3 Brief Description of the S1te

M/s. Resonance Laboratories Pvt. Ltd. is located in KIADB Industrlal Area Bashettihalli,
Doddaballapur. Location maps are in EIA report, Chapter 2, Section 2.3. Table 13.1 provides
land use pattern of the project site and Table 13.2-provides immediate surroundings of
project site.

Table 13.1: Land-use pattern-

Existing Area Break up
Land U
and tse Sq. m Acres | Ha %

Built-up area 2266.5 0.56 0.23 07
Roads + building 3375 |08 | 032 | 10
perimeter
Greenbelt 10683.9 | 2.64 | 1.07 33
Vacant Land for future 16187 40 161 50
development - _

Total | 32374.9 | .8.00 | 3.23 100
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Resonance Laboratories Pvt. Ltd.

Table 13.2: Immediate surroundings of project site

Sl. No. | Direction w.r.t. - Particulars
project site _ "
1 West KIADB Plot No. 9B
o 2 North Textite ‘park
13 South KIADB Plot No. 12H, 13A & 11A
4 East KIADB Plot No. 8A & 8B

Note: Bashettihalli with a population of 7943 (Census 201 1) is the nearest place of habltatlon
located at ~0.50 km (West)

DR

-
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13.4 Assessment of Ecological/ Env1ronrnentai Damage
13.4 A, Introduction . . oo P %

A

T

Ecological study is basicatly a tool for the regulator to assess the damage if any on the
surrounding environment due "to human activities viz. “industrial, developmental,
agricultural etc. The approach to the study is to assess the impact on the environmental
attributes due to industrial activities. ' '

--Assessing the ecological impacts means identification of source of pollution, potlutants, its
pathway, presence of any sensitive receptors;, measurement of environmental attributes
~and impact assessment. Consequent to the Study, environmental management plan .
comprising of remediation plan to address the lmpact on natural & community resources is

prepared. ‘

IS e

el

13.4 B Present scenario _

M/s. Resonance lLaboratories Pvt. Ltd. is located in KIADB industrial area, Bashettihalli,
~ Doddaballapur and here there are five bulk drug manufacturmg units in Doddaballapur

Industnal area and Estate

—

RS R

‘ Pollﬂtants generated: ,The major sources of air pollution are process section, boiler,
Thermic fluid heater and DG set. The sources of water potlution are from the industrial
process effluent comprising High TDS and low TDS, these two streams are separated and
handled separately. .

R e TR

" Presence of sensitive receptors: There are no sen‘Sitive receptors like monuments of ‘
'-archaeoiogical importance, national parks, bio-reserves, wildlife sanctuary, world heritage
sites, etc. in the study area.
However,
« Tworeserve forests viz. Gundakolipura & Palanjogahalh are located wrthm the study
area at a distance of 7.72 km towards West & 6.58 km towards north west
respectively. But there is no impact on the same due to industrial activity.
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Resonance Laboratories Pvt. Ltd. %
» There are no significant lakes in the study area. However, the nearest lake is Nagar L
kere, Doddaballapura at a distance of 3.8 km towards north west. There was no !
water in the lake during the reconnaissance survey. . ;

¢ The nearest human settlement is Bashettihalli at a distance of -0.50 km towards 1

West. The population is 7943 people as per Census report 2011 The Study area in 10
krn radius has 57 w[lages '

L e e

13 4.C Zone of influence
MEASUREMENT OF ENVIRONMENTAL ATTRIBUTES The env:ronmental attributes air, water
and soil quality are assessed and the details are in Chapter 3 of EIA report.

- Zone of influence are the areas/resources that may be affectéd by the bi'gp\ﬁjé's”icai changes
caused by the project and associated activities. The extent of the zone of influence will
: depend on: ‘ :

i

¥ species, communities and ecosystems likely to be affected; and
> temporal and spatial scale of potential effects on them.

Zone of influence will differ for different ecological feature's':and for different development -
activities.

The “effect area” of various activities of M/s. Resonance Laboratories Pvt, Ltd. i.e. zone of
influence where impacts are likely to occur is within the plant site under normal working
conditions and not more than 500 m from the boundary during worst-case scenario for air
and land environment as;

SR
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e

TER

v Adequate mitigation measures are taken up for maintaining the quality of
environmental attributes as per legal norms. Details in Table 13.4 of this report.

v Nagar kere i< the nearest waterbody located at a distance of 3.8 km towards north

' west and Vehkatapura lake about 800 mts from the plant site from the industry. No

effluent is discharged directly or indireg:tly"into any water body. The wastewater

generated is segregated into low & higH TDS streams at the source itself. Low TDS

stream is treated along with the domestic effluent, mixed with treated RO reject

from fresh water treatment plant & re-used for green- -belt development & high TDS

stream is sent to CETP after primary treatment.’

¥ There are no national parks, bio-reserves, wildlife sanctuary, world'heritage sites in

the surrounding area. _

v There are no monuments or structures of archaeological importance in the vicinity.

s

7

T

e L T T

s

o

AR

190

M

7




Resonance Laboratories Pvt. Ltd.

" 13.4.D. Environmental status of study area _ :
Three months data from January, to Mareh 2019 -has been collected for environmental
attributes like air, water, soil, roise etc., within-a radius of 10 km to assess the
environmental status around the industry area. Summarized results are presented below.

1) AIR ENVIRONMENT

_ Short-term monitoring was conducted at exght locatxons around the proposed pr0]ect site.
During the study period, concentrations of PMy, PMas, SOz, NQ., CO, NH; etc. were
measured. From the observations, it is'seen that the concentration of pollutanis under
consideration in all the locations monifored are'within the specified limits of NAAQS - MoEF

as per the notification dated 16 November 2009 for industrial, residentigld__& rural areas.

2) NOISE ENVIRONMENT
--Nozse level monitoring was conducted at eight locatlons within the study area representing

" industrial and residential areas. The field observations during the study period indicate that .

the ambient noise levels in both industrial and residential areas are within the CPCB limits
during day and night as prescribed. under EP Rules and the Noise potlution (regulation and
Control) Rules 2000.-

3) SOIL ENVIRONMENT
The soil analyzed at eight locations in the study area is almost neutrai to alkahne Nitrogen,
phosphorous and potassium are sufficient. ‘

4) WATER ENVIRONMENT .
Eight groundwater samples were collected in the study zone including project site and

surroundings and analyzed for their physico- chemicat characteristics to evaluate the.

* existing status of water quality. The ground water analysis results indicate that the

' parameters are within the maximum permissible limits of the drinking water standards (i5:
- 10500- 2012) in the absence of a[ternate source except for Total dissolved solids & total
' hardness at few locations.

In addition, reconnaissance survey was conducted and- eight lakes were identified in the
study are. However, none of them had any water during the monitoring period. The lakes

identified are Nagar kere, Bisuvanahallikere, Sivapuralake, Venkatapura lake,__

Aradeshanahalli lake, Kodaturukere, Doddatumkurkere, Palanikere.

5) HISTORICAL GOOGLE IMAGERY . |
Historical and the latest google maps of the project site were compared. They are shown
below. :

Environment tmpact Assessment Report - 191
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Figure 13.1: Historical google maps

Observations
Comparison with the historical Google images within the site shows no change in vegetative

~ cover, Grass- cutting is done in open area for future development for safety measures. There
“are curréntly around 450 trees within the premises.

13.4.E Impacts & mitigation measures fo’rf sources of pollution during opération phase
Miti-gation measures to control air pollution & water pollution and for optimum management
of hazardous waste is tabulated below. Table 13.3 provides details of mltlgatmn measures

for sources of pollutlon during operatlon phase.
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Resonance Laboratories Pvt. Lid.

Table 13.3: Mitigation measures =

~ boilérs, thermic
. fluid heater &
" DG sets

Environmental Mitigation measures
impacts L
- AIR ENVIRONMENT ‘
> Manufacturing > Manufacturing process. involves closed ope‘rations in
process. - 1 controlled reactors. '
: ' > The process emissions from’ the reactors are condensed usmg
condensers and recovered.
> The other process off gases are scrubbed using packed cotumn
scrubbers (four nos.) and the emissions are let out through
chimneys of 17 m AGL (4 no.s).
» Storage of raw | > Raw materials are stored in a deSIgnated concreted and
materials .~ enclosed area. -
» The solvents are contamed in HDPE clrums/ glass bottles with
proper lids and stored in secured manner in a separate yard.
The solvents are charged into reactors by using vacuum pump
to minimize fugitive emissions.
> Storage . of | » Products are stored in a designated concreted and enclosed
products area in closed containers in a secured manner.
> Movement / | > Raw materials are transferred in closed containers from
Transportation warehouse to production block.
of raw | » Finished products are transferred in double LDPE bags in |
materials and |  closed containers. ‘ _
products > The process area is provided with abundant naturat light
and ventilation and high roofs to disperse the fumes/gases
to the outside atmosphere; preventing the increase of
- ground level concentrations {(GLC’S) as it gets dispersed.
» ‘AHUs {Air Handler Units) are provided for circulation of
fresh air final at centrifuge and powder processing area.
All other process areas are welt ventilated with meshed
openings to outside.
» Qperation of | » The emissions from DGs, boilers & thermic fluid heater are

let out through combined stacks of height 17 m AGL, 21 m
AGL respectwely

_WATER ENVIRONMENT

(a) Domestic sewage

Domestic sewage is treated along with low TDS effluent & RO
reject from fresh water treatment plant is mixed and treated
effluent is used for landscaping & green-belt development.

(b) Trade effluent

> Trade effluent is segregated into high TDS and low TDS at

»

>

source. _
Low TDS effluent along with sewage is treated in biological

treatment plant and treated effluent is used for greenbelt |

after mixing with the RO rejects from the fresh water
treatment plant. :
High TDS effluent is disposed to CETP after pnmary
treatment. -

{c) Storm water:

>

>

“of effluent or any discharges or spillages.

roof top rainwater is existing within the premises. 1t will

Storm water drain is kept separate and there is no m:xmg

Rain water storage tank of 300 cum capacity to collect the

be reused for domestic puirposes.

Environment Impact'Asseésmen"c Report ' _ 193
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Resonance Laboratories Pvt. Ltd.

>

For groundwater recharging, it is proposed to provide
recharging pits along the inner periphery of size 1.2 m dia.
X 2.5 m deep. These recharging pits will be fitlled with
graded media comprising of boulder at bottom and coarse
aggregates at top to facilitate percolation of harvested
rainwater to recharge ground water table.

"HAZARDOUS WASTE

(a) Storage

5

Designated hazardous waste storage area secured by proper
roofing on impervious platform, -

» Hazardous waste storage room of 22.72 SQM is provided.

{b) Handling

PPEs like face mask & nitrile gloves are provided.

{c) Disposal

To disposal facilities authorized by Karnataka State Pollutlon
Control Board (KSPCB).

NOISE -

{a) Operation of DG
sets

»

DG sets-is provided with in-buitt acoustits. They are mstalled '
in dedicated utility area, where the access will be restricted.
Also, the use of PPE (ear ptugs) is mandatory in this area.
Green belt at the project boundary will further act as noise
barrier and help in attenuation of noise.

(b} Operation  of
reactors during the
manufacturing
process.

Use of PPE (ear plugs_) is mandatory in this area.

Financial Allocation & Budgetary Provision fo'r Environment Management Plan (EMP) |
Budgetary provisions for EMP is tabulated in Table 13.4.

Table 13.4: Budgetary prd\rilé-ions for EMP

Financial provision

Sl. | Description
No. in Rs./annum -
, recurring cost -

. { RECURRING COST. ‘ '

~ { 1. | Personal protection safety gadgets ‘md health care | 3,00,000

"12. | Tree plantation and landscapirg measures (578 | 58,000

' saplings @ Rs100 per each) . '
3. |'Environmental monitoring {air, noise, water and | 2,92,400

' hazardous waste) ‘ i
4. Maintenance of online monltonng system -1,00,000
5. Hazardous waste management & wastewater | 21,60,000
treatment operation and maintenance .

- - TOTAL | 29,110,400
CAPITAL COST (proposed) .
6. Rainwater harvesting & groundwater recharging 1,00,000 .
: structures 10 nos @ Rs 10000 . i
7. Tree plantation (578 saplings@ Rs300 per- each} 1,73,500 .
8 Online monitors for treated effluent (pH SS, BOD | 25,00,000°

and COD)
TOTAL

77,73,500




Resonance Laboratories Pvt. Ltd.

13.4.F. AsseSSment of ecoiogjcal damage and sgggested remediation measures

M/s. Resonance Laboratories Pvt. Ltd. is an existing industry established in the year 1992
and in operation from 1994. The unit had obtained EC, for 5 products with a capac1ty of
37.64 TPA, vide F. No. DEE 117 EPC 91 dated: 20. 08 1992 valld up to 2012.

In 2012 the unit had gone for expansmn from 5 to 9 products with a capaaty of 10.29 TPA
_& obtained CTE & CTO. S

The unit expanded from 5 produtts with a capaci_.ty of 37.64 TPA to 9 products with a
capacity of 10.29 TPA and to 19 products of same capacity, without prior Environmentat

Clearance as per EIA Notification 2006 and its amendments. So, the pro;ect falls under '

v10lat1on category as per violation notlﬁcatlon vide S.0. 804(E) dated 14 March 2017,

: He.n:ce, 2012 is considered as the base year for en‘vironmental/ ecological damage assessment

“that is the year where the industry has violated the-EIA Notification 2006, ie., started .

manufacturing new products without the Pnor Envxronmental Clearance and made an
economical gain. '

Assessment of environmental ./ ecological damage with respect to air, water, noise,
soil/land, flora & fauna, occupation health and other environmental attributes due to
construction & operation of the industry are presented under:

13.4.1 Construction Phase SR
There is no construction activity from 2012 till date.

13.4.2 Operation Phase

" Environmental / ecological damage has been assessed from financiat year 2012-13 till 2018-
~19.. Assessment of environmentat / ecological damage, remed1at10n measures during
-Operatlon Phase are shown in Table 13.5.
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Resonance Laboratories Pvt. Ltd.

13.5 Natural and Community Résour_ce Auqmentatibn Pla_ﬁ_ '
The augmentation-plan will be in conjunction with the damage assessment as stated earlier.

Activities for the augmentation plan _can__be classifiqd.'in'major categories as under:

A Natural resource augmentatxon plan‘ mcludes

o Plantation in public places in the surroundmg areas

o Avenue plantation ' '
B. Community augmentation plan-:' will consist of -

o Infrastructure development -

o Providing portable drinking water fac1llt1es

o Providing infrastructure & other requisite facilities: to Government schools
Various activities under the natural and community resource augmentatlon plan with
allocated budget are detailed in Section 13.7 below ;

13.6 Economic Benefits Derived Due to Viotation _
Economic benefits include the financial gains obtained by the industry through sale of
products manufactured from 2012. The same is tabulated in Table 13.6.
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. timeline for lmpiementatlon are tabulated below

- 13.8 Timeline for Implementatmn

13.7 Cost of Remediationft Measures to Improve Surroundmg Areas w1th szehne for
Implementation - '

The financial allocation and budgetary provrsrons for damage remediation, measures for the
improvement of the surrounding areas,. Corporate Envrronment Responsibility (CER) with

The funds allocated for remediation & CER wrll be spent in the next three years for various
activities are as specified in Table 13 7 : :

Table 13.7; Funds allocated for rernediation"&‘ CER to be spent in the !r}e;-;t__three years

L #

Natural Resource Augmentation‘ '
Sl ~ Commitment to the public' ' Total Budget | 'Proposed year of implementation
No. ~ consultation concerns raised Allocation, : -
. Rs. Lakhs 2020-21 J 2021-22 l 2022-23
: Financial provision in Rs. Lakhs
1 Avenue plantation in community areas | .2 0.6 0.7 0.7
Total | . 2. 0.6 0.7 0.7
Community Augmenta tion ‘ :

1 Providing drinking water facility to 05 0.2 0.1 0.2
nearby village _ ' _

2 Support to nearby Government school ' 1. 0.3 0.3 0.4
(school benches, computers etc. as per : :
requirement) -

Totat | - 1.5 0.5 0.4 0.6
Corborate Envimnmental Responsibility (CER)
. Fund . .
Iil)..  Activity under CER Allocated {;::fvl\:i:Z)
. L : (Rs. in Lakhs)
1 Provir:ling solar street light within the factory ‘ 5 2020-21
premises
Plantation in community area _ 2 2020-22
1 3 | Providing drinking water facility at villages ‘ 2 2020-21. |
' 4 .Environmental‘ education" in  schools under 5 20 20 59
.| awareness program of KSPCB , o
5 Augmentlhg the resource in government schools -4 S 2020-21
: Total | Rs. 15 Lakhs
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i

13.9 Implementation schedule of Planned Activities and Related Bank Guarantee
The proposed activities under the remediation, natural and community resource
augmentation plan as well as EMP measures suggested/recommended will be lmplemented
in a phased manner, S ;

* Amount fixed by the State Expert Appralsal Commlttee {SEAC) / State Envn'onment Impact
_Assessment Authoraty (SEIAA) will be given as bank guarantee '

13.10 Conclusion and Recommendation
The industry is established in KIADB industrial area Bashettlhath Doddaballapur in
~ accordance with the local area development plan. It can be concluded frgm the study that

the operation of M/s. Resonance Labaratories Pvt. Ltd., bu[k drugs, APls and intermediates’

manufacturing industry without Prior Environmental Clearance has almost negligible
- ecological damageor environmental ramifications. All the ‘necessary pollution control

" measures as per the stipulation of the KSPCB have been implemented. The existing activities

have not led to contamination of ambient air, groundwater and soil as is evident from the
baseline anglysis reports.

s seen from the detailed study that the violation of M/s. Resonance Laboratories Pvt.
. Ltd. is only regulatory lapse and the damage to the environment is negligible as all the

measures stipulated in the CFO are followed.

Budgetary allocation with réspect to remediation, naturat and community resource
augmentation plan is provided. Summary of the same is tabulated in Table 13.8 below.

Table 13.8: Budgetary allocation

1St bescription R Financial provision in
|'No. | o _ \ Rs. Lakhs
2| Natural resource augmentation ‘ - 2
3 Community augmentation _ 1.5
4 Corporate Environment Responsibility (CER) 15
Total | 18.5

Rupees Eighteen Lakhs Fifty Thousand Only

-In addition, annual recurring cost of Rs. 29.1 Lakhs will be incurred for EMP measures.
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Abstra ct

Environmental compensation is a pollcy mstrument for the protectlon of the environment
which works on the Polluter Pay Principal. Environmental compensatlon has a!ready been
implemented jin various countries, although I;mlted in scope Experiences from these
implementations are mixed and tend to stress the importance of certain prmaples in order
to achieve the overall objectlve of protectron of the envnronment

The Hon’ble National Green Trrbunai through |ts vanous Judgments has empowered the
Central Pollution Control Board to_lay down the methodology to assess and recover
compensation for damage to the envuronment and utilize such amount in terms of an action
plan for protection of the enwronment : . R

iy #

An attempt has been made by the CPCB in-house Committee to develop a methodology for
assessing environmental compensation to be levied on concerned industry, authority,
individual etc. for the protection of environment. _Expert institutions/ NGOs like The Energy
and Resources Institute, Centre for Science and Environment-India, Institute of Economic
Growth etc. were also consulted to finalize the report. Overall objective is to develop self-
sense of responSbehty towards the environment and to make defaulters realize their mistake
by imposing compensation, Wthh will be utilized for the protectlon/restorat:on of the
7 env:ronment : g

~ Although, this is the first attempt in India towards development of methodology for assessing
_environmental compensation, however, efforts have been made to snmphfylng the process so
that regulatory mstltutlons can easily adopt the methodology for xmplementatlon
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Chapter-l: E_-hv_ironment Compenseti_on,te be levied on Industrial
Units B

1.1 Background
The Hon'ble National Green Tribunal (NGT) Pnncnpal Bench in the matter of 0A No. 593/2017

(WP (CIVIL) No. 375/2012, Paryavaran Suraksha Samltr & Anr. Vs, Union of lndla & Ors.
directed Central Pollutlon Control Board (CPCB) that:

“The CPCB may take penal action for farlure if any, agamst those* accountable for.

. setting up and maintaining STPs CETPs and ETPs. CPCB’ may cu'so assess and recover

: compensation for damage to the environment and said fupd may be kept in g separate
account and utilized in terms of an action plan for protection of the environment. Such
action plan may be prepared by the CPCB within three months” {Annexure-i).

1.2 Constitution of the Commlttee

_In this context Chairman, CPCB const:tuted a Committee under the Chairmanship of Shri A. .

* Sudhakar, /¢ WQV-1 with Shri A. K. Vidyarthi, 1/c WQM-II, Shri P. K..Gupta, |/c IPC-V}, Shri
Nazimuddin f/cIPC l1and Dr. S. K. Paliwal, Scientist ‘D’ as members. The Committee was asked
"to deliberate on th!S issue and come up with a draft formulatlon before 15.9. 2018

1.3 Methodology for Assessing Envnronmental Compensatlon

The Committee discussed the issue on 4.9.2018, 13.9.2018,17.9.2018 and 09.10.2018. A
meeting was also held with Senior Officers of CPCB Head Office and Regional Directorates
through video conferencing on 28.09.2018 to dﬁscuss the draft report and to seek
comments/feedbacks. The commehts/feedback received and deliberations of the
_Comn";l"ittee'on the same are giverl in Ahnexure-ll.

As per the Hon’ble NGT‘suggestion, CPCB h'as__in_v'i'ted comments of 3 expert institution,
name]y, Centre for Science and Environment (CSE), Institute of Economic Growth (IEG) and
The Energy Research Institute (TERI). A meeting to incorporate the comments of the expert
institutions and to finalize the report, was held on 27/03/2019 The CPCB in-house committee
on Environmental Compensation has deliberated on the comments and finalized the report
accordmgly The Committee’s deliberations are attached as Annexure-Iil. '

It was deliberated for developing a formula for irhposing environmental compensation on
industrial units for viblatioh of direction issued by regulatory bodies and, this is the first
attempt made. The committee discussed that environmental compensation should be based

“polluter Pay Principle”. The Committee decided to list the mstances for taking cognizance
of cases fit for. \nolation and levy enwron mental compensation.




Cases considered for levying Envii‘onmental Compensation (EC)&,_ _

a) Dlscharges in violation of consent condmons malnly prescrlbed standards / consent
limits. : i ' '
~b) Not complylng wuth the dlrect|ons |ssued such as- dlrectxon for closure due to non- '
mstal!atlon of OCEMS, non-adherence to the actlon pIans submitted etc. '
-} Intentional avoidance of data SmelSSlOﬂ or data mampulatmn by tampermg ‘the
Online Continuous Emission / Effluent Monitoring systems.
d) Accidental discharges lasting for short durat_lon_s- r;esultmg ‘into damage to the
© environment. - o
e) Intentional discharges to the. enwronment - land, water and air resu!tmg mto acute
~ injury or damage to the environment. : f’-;g ¢ A
~ f) Injection of treated/partially. treated/ untreated efﬂuents to ground water.

' "1.3._1 In the instances as mentioned at @, b and ¢ above, Pollution Index may be used as a basis
to levy the Environmental Compensation. CPCB has published guidelines for categorization of
industries into Red, Orange, Green and White based on conceﬁ)t of Pollution index (PI}. The
Pollution Index is arrri.ved after considering quantity & quality of emissions/ effluents
. generéted, types of hazardous wastes generated and con_s(_l‘mption of resources. Pollution
Index of an industrial sector is 2 numerical number in the range of 0 to 100 and can be
represented as follows: | '

= f (Water Pollution Score, Air Pollution Score & HW Generation Score)

Pollution Index is a nurnber from 0 to 100 and increasing value of Pl denotes the increasing
degree of pollution hazard from the industrial sector '

CPCB has issued directions to all S:PCBS/PCCS on 07.03.2016 to adopt the methodology and

- follow gundelmes prepared by CPCB for categorization of industrial sectors into Red, Orange,
- Green and White.

The concept of _Pb!_iution Index, which was deliberated widely with all stakeholders and
agreed, shall be used for calculating’ Environmental Compensation. This may help in
im‘é‘]ementation’ of such provision throughout the country, a successful initiative in vital field
of industrial pollution control.

Aftér considering various factors including the policy irﬁplementation issues, Committee has”
come up with following formula for levying the Env:ronmental Compensation in instances as
mentioned ata, bandc lnciudlng non- comphance of the environmental standards / violation
of dlrectlons




T
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Where,

ECis Env:ronmental Compensat:on in¥ .

PI = Pollution Index of industrial sector
"N = Number of days of violation took place '
R =Afactorin Rupees (X) forEC~ .~
S = Factor for scale of operatlon o
LF = Location factor /'

R

The formula incorporates the anticipated severity of environniental ipollution in terms of
Pollution Index, duration of violation in terms of number of days, scale of operation in terms

of micro & small/medtum/large industry and location in terms of proximity to the large
habitations. '

Note:

a. The industrial sectors have been categorized into Red, Orange and Green, based

- on their Poliution Ihdex in the range of 60 to 100, 41 to 59 and 21 to 40,
respectively. it was suggested that the average pollution index of 80, 50 and 30
may be taken for calculating the Environmental Compensatlon for Red, Orange
and Green categories of industries, respectively. :

b. N, number of days for which violation took place is the penod between the day of
violation observed/due date of direction’s compliance and the day of compliance
verified by CPCB/SPCB/PCC. ' .

€. Risa factor in Rupees, which may be a minimum of 100 and maximum of 500. It
. is suggested to con5|der R as 250 as the Environmental Compensation in casesof
'Violation. o
c\ S could be b'iased- on small/medium/large inddstr\) categorization, which may be
" 0.5 for micro or small, 1.0 for medium and 1.5 for Iarge unlts

e. LF, could be based on population of the cnty/town and location of the mdustrfa]
unit. For the industrial unit focated within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, foIIOng factors {LF} may

be used: - .
Table No. 1.1: Location Faqtor Values
S. No. Population®* Location Factor”
Amillion).. | {LF)
1 - 1to<s .. . : 1.25
2 . 5to<10. | . 1.5
3 10 and above : 2.0

*Population of the city/town as per the latest Census of India
HLF will be 1.0 in case unit is located >10km from municipal boundary
CLFis presumed as 1 for city/town having population less than one million.
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For notified Ecologicalfy Sensitive areas, for begirinir_]_g,
However, for critically Pol,'luted Areas, LF méy be explo

LF may be assumed as 2.0.
red in future. B

R I

f. In any case; minimum E_nvironmenrtaI:,Compensatr"on Shall be % 5000/day.

g .In order to include deterrent eff‘éc'_c for're_pe'ated violations, EC may be
- increased on',expohential basis, i.e. by 2 times on 1% repetition, 4 times o 2
* repetition and 8 times'_on'fujrther repetitions. . 0 | ¢ o '

h. If the operations of:"the‘iri_dus_try '_z'are_ ine\)i:tab"le' and violator continues its

operations heyond ‘3 mopt’hs the’h'for deterrent co_mpensatio'n; EC may be
increased by 2, 4 and 8 times_' for2nd, 3rd and 4th quarter, respectively, Even if

the operations are ine'\fitfa:l:)ie beyond 12 months, iolatqr wifl 1167 be allowed
to operate. A i R

R

Besides EC, industry may be prosecuted or closure directions may be issued,
whenever required. '

A sample calculation for Environmental Compensat'ion {without deterrent factor) is given at

Table No. 1.2. It can be noticed that for all instances, EC for Red, Orange and Green category
of inleSt_ries varies from 3,750 to 60,000 Z/day. :

Table No, 1.2: A sample calcu!atibn for Environmental Compensation

41-59
50

250
0.5-1.5

1.00-2.00

10,000-60,000 ’ 6,250-37,500 ‘ 5,000-22,500

1.3:2 In other instances i.e. d eadndf the environmental compensation may contain two
~ parts — one requires’ providing immediate relief and . other long-term measures such as
remediation: In all these cases, detailed investigations are required from expert

institutions/organizations based on which environmentali tompensation will be decided. A
CPCB shall list the expert institutions for this purpose, o e

- In such cases, comprehensive plan for remediation
'_prepéred'and executed under the supervision of 3
~CPCB and expert institutiods/orgénizations.

of environmental. pollution may be ~
committee ‘with representatives of SPCB,

1.4 Action Plan for Utilization of Environmental Compensation Fund

'-The Commiittee discussed about the ufifizatidn of f
Environmental Compensation. The following Actio
-+ Protection of the environment -

unds, which will be received by imposing
n Plan is proposed to utilize the fund for
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- 1.4.1. When _Ehv_ironméntql Compens_ation is _cblculated through the Pollution Index:

The amount received by :mposmg the Enwronmental Compensatron to the industries
/ orgamzatlon non- complymg with the en\nronmentai standards / violating any CPCB’s

directions shall be. deposited in a separate bank account. The amount accumulated
will be utilized for Protectlon of Enwronment The followmg schemes were identified,
which may be considered for utlhzatlon of Envrronmental Compensat:on Fund:

a. Industrial Inspections for compliance verification
b. Installation of Continuous water quality momtormg statlons / Coritiiuous ambient -
air quality monitoring statlons for strengthening of exrstmg monitoring network
c. Preparation of Comprehensive Industry Documents on Industrial Sectors / clean
' technology
Investigations of environmental damages, preparatlon of DPRs:
Remediation of contaminated sites
£ Infrastructure augmentation of Urban Local Bodies (ULBs) /capacity building of
o SPCBS/PCCS -

- The above proposed list may mclude other schemes aiso dependlng upon the
requirement..
Considering the avallablhty of accumulated funds CPCB will finalize the scheme,
keeping in mlnd the prlonty, to utilize the funds of Enwronmentai Compensatlon

1.4.2. When Enwronmental Compensation is assessed based on actua:' damage to the
' - enwronment by Expert Orgamzatron/ Agency:

- The amount of Enwronmental Cormlpensation under this case will be remedratlon

costs, measures requiring |mmed|ate and short-term actlons compensatlon towards
toss of ecology, etc., and will be utilized ‘exclusively for the purpose at specific site,
based on the detailed investigations by the Expert Orgamzations/ agencies.

1.5 = Recommendations -

The Committee made following recnmmendations :

1.5.1 To begin wnLh Ehvironmentai Compensation ma'y be levied by CPCB only when
chca has issued the directions uhdet the Envﬁronment (Protecnon\ Act, 1986.
Incaseofa,b aHd ¢, Environméental Compensation may be calculated based on
the formula “EC = Pl x N xR xS x LF”, wherein, P may be taken as 80, 50 and

' ,:30 forred, orange and green category of industries, respectively, and R may be

ta ken as-250.Sand LF may be taken as prescribed in the preceding paragraphs.

7




1.5.2

1.5.3

154

Paryavaran Suraksha Samiti and another v/s Union of India and others {Writ

' 'reqmre ‘consent to operate” from concerned State Pollution Control Board

T e

5K~

T A

In ‘case of d, e and f ‘the Environmental Compensatlon may be levied based on
the’ detalled investigations by Expert Instltutlons/Orgamzatmns
The Hon’ble Supreme. Court in its order dated 22. 02. 2017 in the matter of

Petition (Civil} No. 375 of 2012); dlrected that all running industrial units which

have a primary effluent treatment plant in place Therefore, no industry
requiring ETP, shall be allowed to operate w;thout ETP. :

EC is not a substitute for taking actions under EP Act, Water Act or Air Act. In
fact, units found polEutmg should be closed/prosecuted as per the Acts and

Rules. R _ i §

kEKAK
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